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CENTRAL ADMINISTRATIVE TRIBUNAL 

GU1tIAHATI BENCH 

No. j37 	 f 2031 

DATE CF DECISION 

Shri BalvinderSinQh, I.F.S. 	 APPLICANT(S) 

Mr. S. R. Sen 	 ADUNCATI' FOP THM APPLICANT(S) 

VERSUS - 

U 	o ind1a&Othe re 	
RESPcTUENT( s) 

Mr. B.C.Pathak, Addi. C.G.S.C, ADVOCATE OR THi 

Mrs.B.Qutta, ovt.AdvJIegha1aya 
PECpONDENTS. 

'H UON'BLE MR. JUSTICE D. N. CHOUDHURY; VICE-CHAIRMAN 

MR. K. K. SH/4RMA, ADMINISTRATIVE MJBER 

] . rJhethi: Reporters of local papers may be alloved to see 

the judg1Rent ? 

2.In be referred tn the R.porter or not ? 

• 	hether their Lordships vih to see the fair copy of the 

udgaent ? 

ether the judgment is to he circulated to the other 
Benches ? 

Judciment delivered by HoIYble Vic.-Chairm*n 

/ 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH 

Original Application No. 187 of 2001 

Date of Order : This is the 22nd Day of May, 2001 

The Hon' ble Pit. Justice O.N.ChowdhUry, Vice-Chairman. 

The Hofl'ble Mr. K.K.Sharma, Administrative Member. 

Shri Belvinder Singh, I.F.S. 
Principal Chief Conservator 
of Forests, M.ghalay*, 
Sylvan House, 
Lower Lachumiere, Shillong 

By Advocate Mr. S. R. Sen 

- Vs 

Union of India, 
represented through 
the Ministry of tnvironment 
and...Forests, Pary.ava ran Bhawan, 
C.G.O. Complex, Lodi Road, 
New Delhi - 110 003. 

The Secretary 
to the Government of India, 
Ministry ofEnvironment and 
Forests., Paryavaran Bhauan, 
C.G.0. Complex, LÔdi Road, 
New Delhi 110 003. 

Applicant. 

StatS of Meghslaya, 
Represented through 
the Secretary, Government of 
Meghelays, Forests and Environment 
Department, 
Shillong 793 001. 	 .., 	 Respondents. 

By Mr8.C.Pathak, Addl.CG.5.c., 
Mrs. B.Dutta, Govt. Advocate, Meghalaya. 

ORDER 
- - - - - 

).(Vj). 

This application is under Section 19 of the 

Administrative Tribunals, 1985 asking for a direction to 

consider the Ca$8 of the applicant for the promotion to 

the poet of Inspector General of Forests and Special 

Secretary preaently redSignated as Director General of 

Coatd. .2 
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Forosts and Special Secretary). In this application, 

the applicant submitted that he is the seniormost IndLan 

Forest Service Officer serving in the country (alloted 

to the year 1964). He is presently serving as Principal 

Chief Conservator of Forests, Meghalaya. When the poet 

of Insector General of Forests and Special Secretary 

to the Government of 1 ndia, Ministry of Environment and 

Forests, tell vacant on 301196 a OPC was held and a 

panel of three suitable 1 ndian Forest Service Officers 

were made. The concerned authority recommended the name 

of the applicant to the appointment Committee for appoint-

ment as. Inspector General of Forests and Special Secree. 

tary to the Government of India, Ministry of £nvironment 

and Forests. Consequent to the recommendation the con 

carried authority sought for the Vigilance Clearance 

Certificate from the Forest Secretary to the Government 

of Msghalaya. The Government of Meghalays expressed its 

inability to grant vigilance clearance on the grounds 

that a Commission of Inquiry was in progress pertaining 

to the investigation of the allegations of large sc8le 

illicit felling of trees and theft of timber thereof 

and encroachment of Govt o  land in the Reserved Forests 

under Usinadubi Range of Garo Hills Forests Division, 

Tu ra. 

2 9 	The Government of Meghalaya, as a matter of 

fast ordered an Inquiry against the applicant under 

Rule B of the All India 5evLces (Discipline and Appeal). 

Because of the non-eubmission of the Vigilance Clearance 

Certificate, the applicant was passed over and next 

Officer in the panel Shri C.P.Oberoi, I.F.S. an Officer 

Contd..3 
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junior to him was preferred. It has now been stated that 

the disciplinary proceeding was conducted, the applicant 

was exonerated and vide order dated 8-52001 9  Forest and 

Lnvironinent Daptt., Govt. of Meghalaya cleared the name 

of the applicant. The present incumbent (Inspector Gen 

ral of Forests and Special Secretary) is also to supera 

nnuate on 31-5.2001. By communication dated 1-32001, 

Ministry of Lnvironmsnt and Forests, Goverrent of India 

informed the Chief Secretary to the Govt. of Meghalays 

that the Ministry of Environment and Forest.s had decided 

to undertake the exercise of selection of an Officer for 

the post of Director General of rorests and Special Secre 

tary and amongst the candidates the applicant  name was 

also under consideration. The Government of India accor-

dingly, asked for the following information :- 

	

i) 	Willingness of the officer to serve on 
central deputation as Director General 
of Forests and Special Secretary and 
also the willingness of the State Go-
verneent to spare the services of the 
officer(s) in the event of his selection ; 

	

iii) 	Vigilance Clearance ; 

	

iii) 	Integrity Certificate. 

The Government of Pleghalaya, in turn, informed the 

Government of India vide letter dated 1532001 about 

the consent and willingness of the officer to serve on 

Central deputation. By the said letter the Govt. of Megha-

laya also informed that it would release the officer, if 

selected for the appointment. By the said commnication, 

the Govt. of Meghalaya, said that vigilance clearance use 

being submitted shortly. The disciplinary proceeding again- 

st the applicant dropped on 832001 and Govt. of Meghalaya, 

Contd,. 4 



by its communication dated 852001 sent back the Vigi 

lance Clearance Certificate to the respondents, 

3. 	By this application the applicant now sought 

for a direction on the :.respondente to consider his case 

for the poet since as on 852001 he was eligible to 

be considered. Mr. S.R.Sen, learned Senior counsel appsar 

ing for the applicant submitted that the applicant had 

already submitted a representation before the authority 

narrating all his Qrievences. Since he had made a r. 

presentation, we are of the opinion that his representa-

tion is atleast required to be considered. 

4 0 	We have, heard Mr. Be Co Pathak, learned Addl. 

C.G.S.C. appearing for the respondents No.1 & 2 and 

Mrs. Be Dutta, learned Govt. Advocate appearihg for the 

State of Meghalaya. Considering all the aspects of the 

matter, we are of the opinion that ends of justice 

would be met if, we direct the authorities to consider 

the case of the applicant as per his representation 

filed on 952001. Accordingly, we direct the respon-

dents to consider the representation of the applicant, 

submitted on 95-2001 and pass necessary order thereon. 

The applicant may also submit a fresh representation 

narrating all his grievitnoss, preferably, within ten 

days from today. The applicant is directed to submit 

a copy of the representation dated 95-2001 alongwith 

this order of this Tribunal to enable the respondents 

to consider his 0595 as per law within ten days. The 

respondents are also directed to consider and dispose 

L 
	

the said representation preferably within two months 

Contd..5 
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from the receipt of the order as per law. Till comple-

tion of the aforesaid exercise, we order upon the 

respondents not to make the regular appointment in the 

post of Director General of Forests and Special Secre.. 

tary to the Govarnment of India when the said post falls 

vacant on 315..2001 on the supperannu ation of Shri C. 

P. Uberoi, Director General of Forests and Special 

Secretary to the Govt. of India. 

With this, the application accordingly stands 

disposed of. No order as to coats. 

bb 

(K. K. SHAA) 
ADNINISTRATIVE MENBER 

(0. N. CHOWDHU RY) 
VI CE-CHAI RPIAN 



I N THE CENTRAL ADMINISTRATIVE 	TRIUNAL, GUWAHATI. 

. 	 0.A. NO. of 2001. 

9?VeTrjb*l 
Sri Balvinder singh, IFS, 2 

.1PpliC ant. 

• 	, 

Union of India & Ors. 

•....RespOndent. 

• INDEX 

Sl.No. 	Description Of Document Annexure Pi 

1. 	Original Application  

2. 	Verification 	 - - 14 

• 3. 	Telegram dated 	10.1.97 	- 1 15 

4.. 	Letter NO.I4PG,24,dated 27.1.97 2 	- 16 

5. 	Notification dated 10,9.96 3 	- 17 

60 	Notification dated 16.6.97 	- 4 20 

7. 	Letter dated 1.3.2001 5 	- 22 

8, 	Letter dated 15.3.2001 	- 6. 	- 23 

9. 	NOtification dated 8.5.2001 7 24 

10. 	Certificate . 	 . 	 - 8 	- 26 

110 	Representation dated 9.5.2001 - 9 	- 27 

12. 	Guidelines 	 . 10 	- •29 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHAI BENCH 

OF 2001 

shri Balvinder Singh, I.F.S. 

= VERSUS 

Union of India 
f.n o-kMt 

Details of the application 

Particulars of theApplicant 

Name of the applicant 
	

Shri Balvinder Singh I.F.S. 

Father's Name 
	

(Late) Stiri Jagdip Singh 

Age of the applicant 
	

58 years 

Designation and Office 

in which employed 
	

Principal Chief Conservator 

of Forest, Meghalaya 

Office Address 

	

	: Principal Chief Conservator 

of Forest, Meghalayc, 

Sylvan House, 

Lower Lachumiere, Shillong. 

... 2. 



-:2:- 

(vi) Address of service of 	: As above. 

all Notices 

ResDondents with Address 
1, Union of India, 

represented through 

the Ministry of Environ-

ment And Forests, 

ParyavaranBhawan, 

C.G.O. Complex, 

Lodhi Road, 

New Delhi - 110 003, 

The Secretary. 

to the Government of India, 

Ministry of Environment 

and Forests, Paryavaran 

Bhawan, C.G.O. Complex, 

Lodhi Road, 

New Delhi - 110 003. 
Respondent 

State of Meghalaya, 

Represented through 

the Secretary, Government 

of Meghalaya, Forests and 

Environment Department, 

Shillong - 793 001 

... Proforma Respondent 

:1. 	Particularsof the Order 

against which the application 

is made. 

The application is made 

against the holding of 

Departmental Promotion Committee 

on 30.4.2001 for selection of 

Candidate for appointment for 

the post of Director General 

of Forests and Special Secretary 

to the Government of India. 

The Committee of 

Sedretaries met 

on 30.4.2001 at 

New Delhi. 

... 3, 
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-:3:- 

Jurisdiction of the Tribunal 

The applicant declares that the subject matter 

took place at Shillong and as such, it is within 

the jurisdiction of this Hon'ble Tribunal. 

Limitation : 

The application is filed within the period of 

Limitation. 

Facts of the case : 

4.1 That the applicant is the seniormost Indian Forest 

Service Officer serving in the country, allotted to 

the year 1964 in the I.F.S. Cadre and at present 

serving as Principal Chief eonservator of Forests, 

Meghalaya. His date of super-annuation is 31-12-2002. 

The petitioner earlier served on deputation to 

Government of India, Ministry of environment and 

Forests, New Delhi, from 1984 to 1990, as Co-Ordinator, 

Forest Sail cum Vegetation Survey and as Director. 

Forest EducatIon at Forest Research Institute and 

Colleges, Dehradun. During his deputation period he 

was awarded the Brandis Prize for his outstanding. 

Forest Research work in Forest Sil and Vegetation 

Co-relationship. 

4.2 That the Petitioner has worked with utmost sincerity 

and dedication with full responsibility in the post 

held by him and has a good service record to his credit. 

0 . 0 4. 
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4.3 That laefoxe the post of Inspector General of 

Forests and Special Secretary to the Government 

of India, Ministry of Environment and Forest, 

the highest post in the Forest Service involving 

lot of responsibilities was held by one Shri 

Mohammed Faizuddin Ahmed, I.F.S. who proceeded on 

superannuation on 30.11.96. 

4.4 That befOre the super-annuation of Mohammed 

Faizuddin Abmed on 30.11.96, Ministry of Envirnment 

and Forests, Government of India on the basis of 

recommendation of the Departmental Promotion 

Committee of Secretaries to Govt. of India, which 

met on 18.11.96, made a panel of three suitable 

Indian Forest Service Officers and recommend the 

name of your Petitioner to the Appointment Committee 

for appointment as Inspector General of Forests and 

Special Secretary to the Govt. of India, Ministry 

of Environment and Forests. 

4.5 That consequent to the recommendation, Ministry of 
S 

Environment and Forests, Govt. of India vide their 

letter Express Telegram F. No.12034/3/96.4FS-I, 

dated 1O.1.199 asked for submission of State 

Vigilance Clearance, willingness of the Officer with 

uptodate Bio-Da.ta from the Forest Secretary to the 

Government of Meghalaya. Since the Candidature of 

your Petitioner was being considered for appointment 

at the level of Secretary or equivalent posts under 

Central Government, 

0.. 5. 
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A copy of. the telegram dated 10.1.97 is annexed 

herewith as Anexure I 

4.6 That since a copy of the tlegram dated 10.1.97 

was also endorsed to your Petitioner, thereore, 

your Petitioner submitted his willingness for 

appointment at the level of, Secretary or equivalent 

posts under Central Government and requested the 

Principal Secretary to the Government of Meghalaya, 

Forest and Environment Department for submission 

of State Vigilance Clearance, on top most priority, 

vide his letter NO. NPG.24,dated 27.1.97. 

A copy of the letter No. MPG 24 0  dated 27.1 .97 

is annexed herewith as Annexure II. 

4.7 That the Government of Meghalaya expressed its 

inability to grant vigilance clearance onthe grounds 

that a Comrniss ion of Inquiry was in progress to 

investigate into the allegations of lare scale 

illicit felling of trees and theft of timber thereof 

and encroachment of Govt. land in the Reserved Forests 

under Dainadubi Range of Garo Hills Forest Division,Tura, 

A copy of Govt. Notification No.POL 156/96/1, 

dated 10.9.96 is annexed herewith as Annexure III. 

That thereafter, Govt. of Meghalaya, Forest and 

Environment Department vide their Notification No. 

FOR-58/97/6 dated 16-6-97 ordered an enquiry against 

... 6. 
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against the Petitioner under Rule 8 of the 

AllIndia Services (Discipline and Appeal) Rules, 

1969 read with Article 311 of the Constitution 

of India. 

Copy of the Notification dated 16.6.97 is 

annexed herewith as Annexure IV. 

4.9 That though the Petitioner was considered for 

appointment at the level of Secretary or equivalent 

posts under Central Government but due to Non-

submission of Vigilance Clearance Certificate by the 

Government of Meghalaya he was deprived of his 

appointment to the said post and the next Officer 

in the panel Shri C.P.Oberoi, I.P.S. who is junior 

to the Petitioner was given appointment to the post 

of Inspector General of Forests and Special Secretary 

to the Government of Irdia, Ministry of Environment 

and Forests. 

4.10 That Shri C.P.Oberoi, IFS, is to superannuate on 

31.5.2001 as such,Govt. of India, Ministry of 

Environment and Forests vide their letter LTo.A. 

12026/3/2000-IFS-I dated 1-3-2001, informed the 

Chief Secretary to the. Gvt. of Meghalaya that the 

name of 'your Petitioner, Shri Balvinder Singh,IFS, 

serving in the State of Meghalaya is among the 

Candidates under consideration for the post of 

Director General of Forests and Special S ecretary, 

Ministry of Environment and Forests, Govt. of India 

and asked for submission of the following information/ 

documents to the Ministry at the earliest by 15.3.2.001 : 

0•. 7. 
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Willingness of the Officer to serve on 

Central Deputation as Director General of 

Forests and Special Secretary and also 

willingness of the State Govt. to stare the 

services of the Officer(s) in the event of 

his selection. 

Vigilance Clearance 

Integrity Certificate. 

A copy of the letter No.A.12026/3/2000-1FS-I 

dated 1-3-2001 is annexed herewith as Annexure V. 

4.11 That Government of Meghalaya vide their letter No. 

RCC 13/93/269 dated 15.3.2001 informed Government 

of India, Min±stry of Environment and Forest that 

Shrj Balvinder Singh,IFS (Ari 64) has given in 

writing his consent and willingness to serve 

on Central Deputation as Director General of Forests 

and Special Secretary. The State Government 

will release the Off icet, if selected for appointment. 

It was further informed 'that a separate report on 

vigilance Clearance and Integrity of the Officer is 

being submitted shortly. 

A copy of.the letter dated 15.3.2001 
/ 

is annexed herewith as Annexure VI. 

4.12 That it may be submitted here that the enquiry - 

initiated against the Petitioner vide Govt.Notifica-

tion No.FOR-58/97/6 dated 16.06.97,after completion 

Order was passed vide Notification No.FOR-58/97/466 

dated 8.5.2001 whereby the Order was passed as follows - 

... 8. 
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" On careful consideration of the matter and having 

regard to the explanation of the Officer, the evidence 

on record, the circumstance of the case and the 

Enquiry Report, the .Governor of Meghalaya, is pleased 

to drop all the. charges framed against Shri Balvinder 

Singh,IFS, Principal Chief Conservator of Forest, 

vide Memo No. FOR-58/97/6 dated 16.6.97., 

The Officer is accordingly exonerated ". 

A copy of the Notification No.FOR-58/97/446 

dated 8.5.2001 is anexed herewith as Annexuxe VII, 

4.13 That it is submitted that as the charges against the 

Petitioner were not proved and the Petitioner was 

exonerated of all the charges levelled against him, 

under the law, the Petitioneris entitled to all 

the benefits With regard to promOtion etc. in his 

service career with effect from the date his junior 

were given promotion with all other benefits. 

4.14 That a State delegation, lead by the Hon'ble Finance 

Minister,Meghalaya,visitea China to study the latest 

developments in the cultivation and industrial use of 

bamboo, w.e.fr. 16th April,2001. The following Officers 

were also member included in the above said delegation 

and were outside the country on official tour to China 

w.e. fr. 16th April to 29th April,2001. 

(1) Chief Secretary to the Government of Meghalaya 

(ii) Principal Secretary to the Government of Meghalaya, 

Forests and Environment Department, 

(iii) Principal Chief Conservator of Porests,Meghalaya 

* 	 (Balvinder Singh) 

00 . 9. 
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4,15 That after return from China, Principal Secretary to 

the Government of Meghaiaya, Forests & environment 

Department processed all the papers desired By the 

Government of India, vide their letter No.A.12026/3/ 

2000-IFS--I, dated 1st March,2001 and consequently 

the chief Secrtaryto the Government of Meghalaya,vide 

his D.0.No.CS/POR/2001, dated 08-06-2001 submitted 

Vigilance Clearance and Integrity Certificate to the 

Government of India on 08-05-2001 through £ ax and 

through a special messenger rushed the papers to 

New Delhi for delivery of post copy on 09.05.2001. 

A copy of this Certificate is enclosed as 

Annexure VIII,, 

4.16 That it is learnt that DepartrnentaiPromotion Committee 

- of Secretaries in the Ministry of Environment & Forests 

met on 30th April,2001 for recommending the names of 

suitable Indian Forest Service Officers for appointment 

to the post of Director General of Forests & Special 

Secretary to the C-overrment of India. In this process 

the above said Committee dropped/excluded the name of 

Stiri l3alvinder Singh,IFS for want of non-submission 

of Vigilance Clearance and Integrity Certificate by 

the State Government and recommended the names of two 

persons namely : 

Sh±i S.K.Pandey 
	 Shri S.K.Sharma 

Principal, Chief Conserva- 
 and Additional Director 

tor of Forests, Himachal 
	General of Forsts, 

radesh. 
	 Govt.. of India 

and the matter is under process. 

0.. 10. 
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4.17 That the Petitioner vide his letter No. MPG,24 dated 

12 9th May., 2001 made a representation to the Secretary 

to the Government of India, Ministry of Environment & 

Forests, New Delhi that since the State Government is 

pleased •to issue Vigilance Clearance and Integrity 

Certificate after concluding the disciplinary proceedings 

against him, therefore, since he was the only Officer 

recommended for appointment to the post of Inspector 

General of Forests & Special Secretary tothe Government 

of India (now re-designated as Director General of 

Forests) on the basis of the recommendation of the 

Departmental Promotion Committee of Secretaries to the 

Government of India, MOF, which met on 18.11.1996, 

therefore, he must be given appointment to the post of ins- 

pector General of Forests, Government of India, w.e.f. 

he date of appointment was made in favour of his jupior 

in the penel i.e. Shri C.P.Oheroi, IFS at present Director 

General of Forests & Special Secrettry to the Government 

of India. (Due to superannuate on 30.5.2001) .Further, the 

Petitioner has fervently apea1ed to the Secretary to the 

Government of India,MOEF to dispense justice to him in 

the matter of giving corsideration for selection to the 

post of Director General bf Forests as he has been 

deprived of his legitimate due at that period of time in 

the year 1996 after the superannuation of Mohammed Faizuddin 

Ahrned, Indian Forest Service on30.11,1996, due to reasons 

not attributable to him. TheDisciplinary & Appeal Ru1es 

and Guidelines are amply clear about the manner in which 

relief is to be granted to an incumbent on honorable 

conclusion of any Disciplinary Proceedings.( In this context 

0.. 11. 
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( In this context reference may be made to Para-li 

and Para 18 of General Guidelines for promotion etc. 

And functioning of Screening committee). 

Copy of Representation dated 9.5.2001 

and Guideline for promOtion to various grades 

are annexed herewith as Annexures IX and X respectively. 

5. 	Grounds for relief with legal provisions : 

it is submitted that the Petitioner being the only 

person selected and considered for appointment to 

the post of Inspectot general of Forests and Special 

Secretary to the Government of India on the bis 

of the mecommendation of the Departmental Promotion 

Committee of Secretaries to the Government of India. 

which met on 18.11.96 but due to the non-clearance 

of the Vigilance by the State Government due to the 

pending enquiry, he was not promoted to the said post, 

but after the conclusion of the said en(4uiry, whereby 

the Petitioner has been honorly exhonerated of all 

the charges, Under the provision, Rules of Central 

Sevices, Seal Cover Procedure in respect of persons 

under cloud) the Petitioner is entitled for promotion 

and his due date of promotion will be w.e.f. the 

date his junior has been promoted for the post. 

6. 	That as the Petitioner was already selected,recommended 

and considered for appointment in persuance to the 

... 12. 



- : 12 

' V  

recommendation of the Departmental promotion 

Committee which met in 1996, the holding of the 

second Departmental Promotion Committee on 

30.4.2001 for selection and appointment to the 

post of Director General of Forests was not caile 

for and as per the provisions of law for cases 

where sealed cover procedure is required to be adopted 

for persons under cloud, under six monthly Review, 

also the Petitioner deserves to be promoted/appointed 

to the post for which he was already selected. 

Details of the Remedies exhausted. 

The applicant filed a Representation dated 9.5.2001 

to the Secretary to the Government of India, 

Ministry of Environment and Forests, New Delhi 

which is still pending for consideration. 

Matters filed in any other Court. 

No application or Petition has been filed before 

any other Court. 

9, 	Relief soght : 

It is prayed that further processing of papers 

related to the appointment of an Officer to the 

post of Director General of Forests and Special 

Secretary to the Government of India, in pursuance 

to the Departmental Promotion Committee, which met 

on 30.4.2001 in New Delhi, be stayed and no regular 

appointment be made till disposal of th& Representation 

submitted to the Secretary to the Government of India, 

Ministry of Environment & Forests, New Delhi dated 9.5.2001 

and disposal of this Petition. 

13. 
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And the Petitioner be accorded promotion/ 

appointment to the post of the Inspector General of 

Forests (Now Director General of Forests) as per 

the provision of Rules and Guidelines being followed, 

by the Government of India w.e.f. 27.2.97 (AN) i.e 

the date on which Shrj. C.p,Oberoi (Officer Junior to 

the petitioner) was given appointment to the higher post 

of Inspector General of Forests. 

101. 	Interim Relief : 

Further proceeding/processing of paper.s related to the 

appointment of an Officer to the post of Director General 

of Forests in pursuance to the Departmental Promotion 

Committee, which met on 30.4.2001 be styed till disposal 

of this Petition. 

11, 	Particulars of the postal Order. 

• b€t'1ANb DPJ?12 T 
(Postal Order) No. 

Date. 	l( 5- . OoJ 

Issued from. 	
/ 

Payable at : 

12. 	List of enclosures : 

1. Annexure I 

2.•Annexure II 

Annexure III 

Annexure IV 

Annexure V 

Annexure VI 

7. Annexure VII 

8. Annexure VIII 

9. Annexure IX 

10, Annexure X. 
. .,. 	4. 
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VE R I F I C A T I 0 N 

I, Shri Balvinder Singh, I.F.S. Son of 

(Late) JagdipSingh,aged about 58 years, working as 

Principal Chief Con$ervator  df Forests, Meghalaya, 

the Petitioner in this Petition, do hereby solemnly 

verify that the statements nade in Paras 	to tJ 

of this Petition are true to the best of my knowledge 

and belief, which are also matters of record and the 

rest are my huimble submission before the Court and I 

sign this Verification this 1 ' Day of May,2001. 

/ 

DEPONENT 

'I 



--- 

- 

STATE 	 E(PRESS 	 - 

I 

FOREST SECRETARY 
CDVI' • 0 U' H EG I I :\i., AYi\ 

>/ SuLLLONG.  

REPEAT 

PRINCIPAL CHIEF CONS ERVATOR OF FORESTS 

/ 

TELEG RAt4 

• GOVT • UI jjf1tU-JtJ.J 

SUILLONG. 

1.1.110.12034/3/96 - IFS i (.) FROM A S ii MURTIUNDER SECRETARY'(.) 

CANDIDA1URE OF FOLLOWING IFS OFFICER OF YOUR STATE CADRE BEING 

coHsEREDFor APPOINfl4ENT AT 	LEL. OF SECY OR ECUA- 

LENT FOSTS UNDER CENTRAL GOVT. OF INDIA (.) .M1111ISTrtY URGENTLY 

NEEDS FOLLOWING DOCUUEI1IS fl RESPECT OF SHRI BALVLDER SINGU 

1NIJIAN IJRFSI' SERVICE LAICST BY NLHTYrI.rT{ Ji1UAflY 1997 FOSI- 

'r.LVLLJJ. (AA) SIALL ViGILi\I1CL CLLARANCL (1313) UJLLIJ1JG[1LS OF 21L 

orFIc1R WITH UP'iO DATE uIoD\'rA (.) HArL'ER HOST UrGEIlT 

PARYAVARAN 

N.T.TJ 

No.i2034/3/96- 

(P 0 c.1MGl\IN) 
• 	 SECTION OFFICER 

Min.of En W v. 	ici Forests 
Paryavaran Bhavan, LodJ. Poaci, 
New Delhi, Dated 10th Jan 1997. 

p 

ot 

V .- - 

- --------j 

•. 
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J. 

G0VERNMEI1T C? t1EG11\1-?YA 
OFFCE OF TilE Pi)..INCIPT\1a ChIEF CONSERVATOR OF FORESTS :SIIILLAJNG 

HO .h4i\J .24 	
l)ateci s1i;Llionq, JanUary 27, 1997 

From 	Shri iBalvinde singh,  
Principal Chief Conservator 
of .Fcr 	5, nqhaiYa, Shillong. 	 * 

To Th PniflCipal'Secretary. to the Govt. of Meghalaya, 

Forest and Env. Dept. 

Sub : 	ApPoiLIt1lleIlt 
at the level of Secretary of Equivalent 

Posts un1er Central Govt. of India. 

Ref 	State Express 
TelegraIfl0.F.10.12034/3/96 - from, 

Shni P.C. 1amgath, SectiOfl Officer, Mm. of Env. 

& Forests, Paryavarafl Bhavan, Lodi Road, New 

Delhi, dated 10-1-97. 

Sir, 
As desired by Shri A.S.1'1. LlurtI, Under ,  Secy., Govt0 O 

India, Wn. of Eilv.& ForesUs, iiW Delhi, vide (Dl))., I hereby 

categoricallY staLe that I n willthg for 
consideatiOfl for 

appoiflTleflt at the level of SecrearY or E quivalent Posts tinder 

India. Further, I am enclosing, herewith my 
Central Govt. of  

uptodate 1io-dat.a as desired. 
iegard-'g (AA), State Vigilance 

C1eflaflC0 
way kindly be sent fm your end. •  

The matter may be treed on 
"TO1OST PRIORITY' 

Yours faithfully,. 

 

Enc:as above Sci/- 
Principal chief Conservator 

of Forests, Oegl'lalayil  
shillong 
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Aflnexure-3 

GOVERNMENT OF MEGIALAYA 

POLITICAL DEPARTMENT 

• 	 NOTIFICATION 

• 

ORDERS BY THE GOVERNOR 

NO.POL 156/96/1, 	iated Shillong, the 10th Sept.1996. 

Whereas reports have been received alleging that 

large scale illicit felling of trees and theft of timber 

• 	 theref of and encroachmezit of Government land has been 

taking place in the Reserved Forests under Dainadubi range 

• 	of Garo Hills Forest Division of the 5tate,resulting in 

huge losses to the State Exchequer. 

Thereas it is considered necessary to 	 the  

losses thus suffered and inquire into the factors that 

led to such losses and to fix responsibility On the 

functionaries responsible for protection of the Reserved 

Forests. 

Now, therefore, the Governor of Meghalaya is 
• 	

pleased to• constitute a One man Inquiry Commission to be 
V 	

• 	headed by ri Ranzan Dutta, I.A.S. Principal Secretaty, 

Finance etc. with the following teens of reference - 

1. 

ii. 

Assess the total numbers of trees felled, lar4 

encroached and th losses suffered by the 

• Government therefrom : 

Inquire into and ascertain the factors that led 

to the destruction and damage to Government 

properties and losses suffered therefrom. 

contd.2 

j 	 • 	i 
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Fix responsibility for the lapses if any, of the 

Government officials that resulted in the aforesaid 

mentioned widespread losses : and ascertaining 

involvement of persons other than Government 

officials, if any, for such losses ; and 

suggest remedial measures so that such cases 

do not recur in future. 

The Commission shall submit its report within 

a period of 30 W days from the date of issue of this 

Notification 

Sd/-K.K.Siflha 

ief Secretary to the Govt. of 

Nechalaya. 

Memo NO. POL.156/96/1(A) Dated shiliong the 10th Sept.1996. 

copy forwarded to :- 

.. 	The Private. Secretary to chief Minister for 

favour of information of chief Minister. 

Private Secretary to Minister-in-Charge Forest for 

favour of informatiOn of the Minister. 

Shri Ranjan Dutta, I.A.S. Principal Secretary. 

Elnance Departmeflt.FOr favour of information 

and necessary action. 

	

4, 	Principal Secretary Forests and Envi ronmeiit Deptt. 

Necessary instruction maykind].y be issued for 

providing all the necessary assistance in this matter 

The expenditure involved in the working of the 

coritd. 3 



- 

- 	
3 - 

CommissiondL' shall be met from the Budget of the 

Directorate of Forest and Environment Department. 

The Secretariat and other asistance that may be 

required by the Commissioner shall be made available 

by theP.C.C.F. Meghalaya. 

The Private Secretary to Chief Secretary to Govt. 

of Neghalaya,ShillOflg. 

The Principal Chief Conservator of Forests.Meghalaya* 

shillong for information afldfleCeSSarY action. 

/ 	7. 	The Director ,Printing & Stationery Govt. of 

Ieghalaya forfavOur of publication in the next 

issue of the Gazette. 

By Orders of the Governor of Mealaya, 

Sal- Illegible. 

Ccimissioner & Secy. to the Govt. of 

Meghalaya, Political Deptt. 

.•.. . 
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• if - 	' 	rt; 	h'.'L- 	re - ii 	rOcj'ptl 	u1Ji' 	)flil 
Kot 	i.inio 	t'i1e 	jjjt c jL 	fg1j,, i 	tr&c- 	and 	LI,fL 	f 	t.i1'or 
thardar 	and 	c.r 	C 	rt 	nf 	D'.c nt 	1 aid 	has 	hc n 	t.j i 
i - I ace 	u0 	Marved 	FnruLs .1-. Dainadubi 	r1on.i 
Hills 	Fret 	[)iiin 	if 	thy 	3tt.u, 	res.:ltnc 	in 	huCa 	I :sso 

• 	 - ID 	the At Aq Qc•lqw2r
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losien 	t:h'.0 	Jir2rI 	 into 	the 	fct)r 	that 

J0(I 	t) 	such 	I )';c 	•-"I 	to 	Ii m 	rV5, ;rq thili.0 	On 	LISp 	runcLin- 
narian 	ronpunq 1UI' 	.r 	-)r.)'!c:ii.'I) 	Of 	Lhe 	i:Orv(?rL 	$:);I.. 

• CL', 	• 	• I. 	-::: 	I : 	(;,•ir 	of 	ML 	h -Y PI0ed 	ID 	CiCt,:Lu 	a 	O ne 	 n 	i.uy MaissiD n 	to b 
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t I)y 	 •, 	..t 	• 	A. 	;. 	i--y 	tr. i. .J 	r r 
AL 14§1>110XV: of 	 :- 
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• 'Assons 	0a 	total 	wAKS •  tr&s 	fo11d, 	1 .nci 	 • • • 	 j 	gn 	t-h- j ease s 	çjf firori 	., 	th0 Covr?r,)_ 
• tr.eni 	t k2rc f r :;:-); 

ii. • 	Ij An 	i nt :,,"d 	an Wr L 	I .cI. 	I hit 	J 	I 
to 	Ll 	d2s IruCIiDr.r.'J 	 to C3ver,1 - nf 
prapartinz 	Old 	issses 	sui:ere'i 	t 	r'frrrn; 

iii.. 	VI>: 	 or 	 us 	if 	;n' 	1 	tic 
t:. 	r,1t-c'L 	A 	L 	if 

UcDnI 	n 	Jpr- 	 1)d 	C:iL.ijy 
• •'t• 
• 	 I' 

. 	 j r•, 	 • 	 t hin 	(v-: r 	mv n i, 
r,j 	.1 	 fir 	•:'i 	) 	•)(•' 

It •• 	 :;ucl, 
• iv. 	3. 	t 	rJ;-:';

.
j 	 c 	t-hL/cs 	d, 	naL 
. 	• 

• Tho 	Coi ;u 	si1 	suiinjt 	its reprt 
'.Lr\fl •jpwriUt 	3j 	'-yj 	fr 	Iie 	date 	if 	issuc 	of 	this 

• NnLjt1C;)I.IT. 	
: 	• 	 • 

3/- 	.i.1IjL4 
L1f Secr t. my to t he Cvt. )t !.InqIiI 
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Ui 
M*ii.t'..I UI.. L.'/ 'i 1. (,) 	ULod S h111 	,'JR! .).. ' o L1)fi. 

Cpy f jrt:irdud to 

• 	 .L. 	lie I Ykoi n  kar . ry t ) Ci I Mi rii t,r'r I Tr 	 0 
f.ivourDf iForLi:-  n of Chief Mi.itcr. 

::. 	Iriv •c 30ci:L r , t) A A:- in -CI i:.e :irL f: 
f3VOLJL )( inkri Win of the Mj)j3Li?r. 

3. 	I1LL iin •r: Dtt, t 	 3oLrit;ry, 

FinanCe 1)?partT,. I o r fnvur A Of or:i.atx on 

and necory 700r.  

• 	 4. 	Icinci.(,dl. A C.i( 	 n'.'irrxrent 
Djarrut2nt. (:C?. 	:y i(tt\Ct1>n may kiflrily be 
jcurt 	 1i the tces0ry 
n Lids MaLter. I : 	xpeniLuie i nv'1 vud in L ho 
iirhinj of the WaisAan saii be met fran the 
I3ndco L of t rio UILC; tor?te of 1:orEt and Eniirm 
lint fleçar tini t . The 3o cr-I art at and at :ar asir-. 
tite tt mpy L 	rcr.;uL rod b; tIir Co .nii )fl. 
hail Eo rnado Wailable by qhe f .0 .C.F ., Moç'hal.y1. 

5, 	The Iri.v to 1  3ocrtry 10 Chiof Sccretpry to GOvt. 
of Mech,1aya, Shi 1 lor.c. 	 • 

IIi 	Irnct1.) 	Ci 	I Con ovtor of 1Ls Morili,,1;iya, 
h1IionJI for 1 	orco aqd_ncessary. ac-lifl 

7, 	The DlItor , Pr ;titx & Stat .onory Govt. of 1e HJ.aya 
for I v/our of 	u5I inatjon in the nat. jlio of 

1y 	if tho Governor of I dial ayn, 

Coiniss ionr Z Secrt r/ t a the Govt bf .  mrl)l 
-! ilicaj I)partrncnt 

•00 

/ 
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• GOV1.RNM(NI' OF MNGJ IALAYi\ 

F()Rl,Sj' AND LNVIRONMIN - I -  l)liJ'ARlMJ;N( 

ORDIRS 13YT! Lc2OVlRNOR 
iiNMORANDuM 

1)ntcd Sliilkn, the 16 .lniic, 1997 

No, FOR, 5/97/ 
I 
 The Go'eriioi' ul Mcghal;iya icoses to hold an 

cliquiry gnnsi Shri B. Siiigli, I.l'.S. Priiicil)aI Chiici Col ervator ol lorests, 
Sliilfoiig, wider Rule 8 of' (he All India Services (Diseliiie and AleaI) Rules 1969 icad with article 311 of' (lie Constitution of' India, as to why any 
of (tiC penalties spcci(ied iii Rule () of (lie atuiesaid Rules should not be 
iilif)Osed on hiiii on ciwiges of'iiiiscoiicltict, The siibsaiicc of'tIie nilI)u(atioiis 
O!iiiiscoii(hIie( in iC5)Cc( ()V which (lie eiiqniiy is (no(xsed t) be hickl is set out in (lie S(a(eliien( of articles of' charge enclosed at Aiiiicxnie - I. A stateineffi of' 
nipiltal OilS of niilscon(htIct iii Support of (Inc articles of' charge is enclosed at 

I. A hisF 61'docti,niciits by which (lie ai (ides of ,  dlinige we I)roposcd 
to be sus(;iiiicd is ciiclse at Aiiinextiie  

Sliii 3. Singhi is hereby diieced to summit vitImiii (cii days ol (tie receipt 
of this mincnnonainclmini a \viitle,) slalemmienit of)'is (letCiicC and also to slate as to \Vlie(fler ic (ICSi es ((I be lieaid iii l)disOli. 

Slini 13, Siiighi is iiibainie(I (lint an enquiry will tie held 	iii respect of 
(hose ;il(icles of' change as are Hot adliiittc(I by liiiii. lie slnoimld (Iieielnne 
Specilnc;illy;ndnij( or deny cacti article o[chnargc. 

4 

f( 	Slmni 13. Singhm is linillner iiifoiiiie(I (lint if' lie 	boes not SLit)iii;i( (lie \Yii((eIi 
s(i(ennen( of' defence within (lie stipulated period and does not want to be heard iii j)eiUu or otherwise hiils or refuses to coiiiply with (lie jnovisiomis of' 

of' (lie All India Services (I )iscipliiie amid Appeal) Rides, 1969 or (tic 
oidcls/(linec(iumns issued ill l)nmsnaiice of (lie said Rules, (lie enquiry against 
him nay he held ex-pante. 

VZ~ 

1 



5. 	'('he ceei 	ol'llie Mci niiiduiii iiiay be ckiiowledgcd. 

By oidei' and iii (he inane of' (lie 

EJovcriior, 

• 

Priiieia( 	Secicta ly 	to 	(l)e 
(30 Veil Ii iCi it 	of 	M egl ifl laya, 
I oies( I)cpai( ii icii 

To ) 	 : 

13. Siiigh, 

Principal Chief Coiiservatoi' of Forests, Mcglialaya, 
Sliilloiig, MN 793001. 

Scciefaiy to. (lie (jOVerlIliiCii( of' India, Miiiishy of ILI1V1I'011i)ieII1 & 
1 ' 01-cs1, Iaryavai'aii l3liawaii, New Delhi Fbi kin(i iiifbriiiaioii, 

J). Siiigli) 

liiiicmI 	Seci'c(ai'y 	• to 	the 
(.;ovciiiiiieiil 	of 	Meglialayn, 

I orest Dcpai'h ici it. 
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'•1 	 Govcrjincni olludja 
06, t\liiiisliy of IiiViIuIiiiic:It & forests 

N. 
Pat yavara it I) hawa a, CGO (:oiiiplcx, 

Lodi Road, New Delhi - 110 003. 

	

Dated (lie. I `1  March, 2001 	- 

To 

The Cliic'I'Sccic'tary,  

Covet incii ol McghnIayi Shillotig 

Sub: 	Sdeeiioi oI'aii IFS flice:' lbr nppoi:i111 to the post ofD,ct01 Geacraf (IF FOI('k & Special SCCCCtary, MoFF - rcgaidiug. 

Sir, 

I 	iin tliieri,d 	a say lifill 	lie Miiiiffliy iii' I:ivèi01111p11 	and l"aieFs 	ins ilie'ndy iIi:cIci laLen 	lie cNc:ci 	(it' selection (It' nil IFS officer fr the ccntial 
ist at' lie I )ii(et(I (e;icial ol Furesis & Speci;it Seeiclaiy iii 

HIC pay ii!' I.2,,ç/ fi.cj 'I'lj 	ljillw112 uflicet(s) ot' your state cadre ate aiming Ilic 
iid i(itC aiRIer cuiisideri(ii l'or the post:- 

Slii•i lta!vincftr SiIIgIi, IFS ('\M:61) 

2. 	I 	ant 	adiIS.' 	to 	icqitest 	ytni 	to 	kiully scud 	Ilic 	biJIuting iiiiii;itiu;i/duciIiii(ii(sft)(IieI.tI l. 	by 15 hi u IM ;irc l i, 2o( I I : _ 

\'VjIliiiiç5 at' ttic ollicc'r to scr 	oii ecitfial dcpufaiiiii as 
(.;eriL'Il 

id lilesk and Special Seeieaiy and aI.c.i Illv. wilhiit;ness ol'tlic 

	

Slate (occiiiiiie,il I 	sIMIO Ole services ultlme ulhcei(s) iii Ilic event ol'Iiis 
selelit i(iip 

V ii In iic Cleat amice; 
IiIIL'iiIy (.'eidlicaiy 

Yoiiis  

C2 R 
0R13,S R.i1\;iI) 

I )i i cci in 
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OF M,::;lIArAyA 

	

F0iES 	& I;NvlJ(oN(1I'[__DEPZ\RTMEN'ç, SIJILLONG 
4 	

.1; 

ICC. .1  
New Doihi., the .15th Mn. UOJ. 

Pri:ici.pj Secretary to the Govt at Mccjhaiaya 
Foren t & Enviroiiiiien t Dcpartrtient, Shilibnj 

TO 	 Shr.i. IJ3.S.NawaL 	
it L)irector, Ministry of Environment & ForeL 

• 	 Govt of India, New Delhi. 

Sub : 	SCJ.tj 	
of IFS 0ffic- for appointment to the post 

Ui.i:cc I:or Gaucr() I of ifoi:; L9 & Giivlroiiwcri j & SpcciaJ. 
Secro tary, tlOLL-reg1rding. 

• 	 NeJ 	 Youi: .LcLLcr No.A. 1 202/3/U0U_I dated J..3.20Qj 

	

It 	I:c.t:t:t.sir; 	l() 	yttin 	e;IjtIion('cI 	ernIIIIIItni,c;iI;c,ri , 	I 
direcLc to say that Shri. l3alvittder SincJ IFS(/\N- 'h4 )Iws given 	 If in writing, his concen and willingness to serve on Central de- 

• - puta tJ.on as Ui.rector Getieral of Forest & Special SecoLary. The 

State Govcrnjjient will release the sath Officer, if selected for 
such appointment -  A copy of letter dated 84.20ui rceived tram 
Shri J3alvinucr -  Singh in this reçard is enclosed. . I. 

A separate report; onvigilance clearance and integrity it  

of the 0J:ticcr is being submitted shortly. 	 1 

Yours taithfuily 

• 	

. 

	

(P.J.I3azeiey; 	H 
Principal Secretary to the Govt of Meytialay 

Forest &JnVironmentD(partHleIIt SIi.tl1onc 

•:i!c/ 	 /' 	. 

• 	-' 	 )W71T) 

. 	

•0 	 . 	

0 



(:;ovLRNM1NT OF MlGl IAI,AYA 
lORLSI & ENVIRONMENT DEPARTMENT 

NOi]FJCA'lJQN 
., 	 L 

No. FOR.58/97/t166 	 fl2trl ci;I1,,rn 4 l.oth 
ui 0 JVIdV, LUU [. 

Read 	(1) 	Nlehioranduni under Rule 8 of the AIS (Discipline & 
Appeal) Rules, 1969 (as adopted by Govcrnr.iient of 
Meghalaya) under Article 311 of the Constitution of 
India served on Shri B. Singh, IFS vide Government 
letter No. FOR. 58/97/6 dated 16.06.97. 

Tlic Written Explanation dated 25.06.97 submitted by 
Shri B. Siiigh, IFS. 

The Report of (lie Forest Inquiry Commission on th e 
charges against Shri B. Singh, IFS arid findings thereon 
as submitted by Justice T.C. Das (Rctd). 

Conclusion 	The charges drawn up against the Officer have not been 
factually made out and substantiated beyond doubt. 

ORDER 

On careful consideration of the matter and having regard to the 
explanation of the Officer, the evidence on record, the circumstances of the 
case and the Enquiry Report, [lie Governor of Megbalaya is pleased to drop 
all El: charges framed against Shiri B. Singh, iFS, Principal Chief 
Conservator of Forest vide Memorandum No. FOR.58/97/6 dated 1606.97. 

The Officer is accordingly exonerated. 

/ . 
ASii'n j 

Chief Secretary to the Government ofMec.hala)a. 

4 ;. 

J, 0' 

I 
"M 

I ,  

/1 
N' 



Memo No. FOR.53/97/466-A 	Dated, Shillong the 8th May, 2001. 

Copy 1oivardcd to - 	 - 

Private Secretary to Chief Minister Meghalaya for information of the 
Chief Minister. 
Private Secretary to Minister forest & Environnient, Meghalaya, 
Sliiilong. 
Secretary to the GOvernment of India, Ministry of Environment & 
Forcsts, Paryavaran Bhavan, CGO Complex, New Delhi. 
Shri B. Singh, Principal Chief,  coiservator of Forests, Mcghalaya, 
Shillong. 
Director of Printing & Stationery, Meghala'a for publication in 
Mcglialaya Oazctte. 
Personnel & AR (A) Department for information. 
Political Department with reference to I/D No. FOR.58197 dated 
08.05.2001. 	. 

 

By order etc., 

Chief Secretary to the G nt ofMegiaiaya. 

S.' 

 

•1 
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I 	 , 

.4liii JP SIi1(jli I.A..) 	 . 	
' 	(f 	

2tCI)i (OI(C:u) 

111:1: sIcI:t lAity 	 I 	 -, 	'W:'1 4 ) 223003 (flnidoCIcO) 

. GOV 	VMENT OF MEGHAL'AY/\ 	 . 	1f 	 x (0364) 25973 

	

Si ILl ON 79300 	 I 	
C 	 a nri'I 	moqtrIx4OO nlcqw nlc In 

DO No. CS/I OR/2C 	 . . 	 I. 	011.03,2001 

To.

C 	

/ 	

I 	
) 	 C' 

• 	
'I , 	'. 	•' 	/ 	,. 	', 	:', i, 	,I . 	 .. 	'• 	 I'. 

/ 	'Flip Sccrctnr' Lnvion,mciit & Forest,'  
• 	

1 	C 	
Govcrinncttt ol' India,,  

- 	P 	I)! 	. 	'•, . 	" 	.. 	C 	
.' 	 •/ 	t\ 

	

- 	•C 	
' C.G.O. Compiek  

New Delhi 	-)•  
111 	f 	I 	( 

/ 
I 	SuhjccL-. 	Selection, of IFS Officea.,for appolniment t6 the Post of Directo General 	& 

- 	
• 	 I Special Sccrctry Minisicry oUEnvironinci(and Forest.' 	(' 

• 	 / 	 \ 	C. 	 (. 	' 	 S.) 

•  
S n 

.  
, 	I 

C 	 , 	 •' L1, 	• 	• 	 'i 
With ftference to6ur Ieter 	o

,
. 2026f3/2000-01 IFS-I 	ted'I.Marcli ; 

/ 	2001 , I \' sit o convey that thcic is no vigilance case pending against Shr; Balvinder Singh ,1I S 
•1 	

, PCCF'Mcghalaya. Nothipg has conie'to the no66e'9fGoyt. that casts reflection on tlijntygrity 
of Shri B Singh, irs  
SC'' 	

I,-, 	

•• 	 , 	": 

:'1'lie.offlcçr is willing to serve,on depitation to Govt. of India. 	, 

I 'I'!iis lot' 1,uivour of int'orinatioti & nccss4ry actiou.at your end: • 
• 	 c 	 (,?..S'(":H (J  

• 	 , 	I 	. 	, 	- , 	 . 	 . 	(. 	. 	
. 	/ 	 '• 	' 	C 	 . 	

I I 	' 	, 	- 	. 	-:: / 

	

C 	 •. 	 . i 	Your faithfully,.. 

)\ 

Copy.:- 	J3y pcst for Confirmation to the Scretay Environment & Pprest,.  

Govt. of India ,.NcwDclhi.  
•. II . 	 • 1, 	

, 	 \,. 	 :5' 	 •\ \ 	 \ 
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I  II I 	1(i\i (Hill (UliIVAjO1 (JI1 I  
I E(J1 IALAYA: SI IILLONG 

Dated SlnIl'onj nO May 01 

From 
• 	 E3alvinder Singh I F S, 

Pmirmcjpol Chief Conservator of Forests 
Meghalayc, Shillong 

1•0, 

1 he Secretary to the Government of India 
Ministry of Environment & Forests, 
Pamyavaran Bliawan, CG.O, Complex, 
Lodhi Road, New Delhi - 110 003. 

(Through proper channel). 

Sul,: 	
SELECTION/APPOII\JIMEN1 TO THE POST OF DIRECTOR GENERAL OF 
FORESTS a SPECIAL SECRETARy M.O.E.F, 

Sir, 

I our to lo cl u rs t you to cii idly recall II tat dunrig the year 1997,   wI tori tire post of 
Inspector General of Forests (now re-designated as Director General of Forests) had fallen 
VOcal 

t nine was the sole name recommended by the Departmental Prori rot ion Committee 

(meeting held on 15-11 -96) and forwarded to the Appointment Committee of Cabinet for 

appointment as Inspector General Of Forests Government of India. However, to my utter 

disadvantage, I could not be favoured with the appointment order to the said post: The reason 

for this deprivation was attributed to non issuance of Vigilance and Integrity Certilicate by the 

Slate Govertne;r( for reasons not known to me. Subsequently, Disciplinary Proceedings were 
initiated 39311 rst rite and in the nleari time Shri C.P. Oberoi was given appoirrtnrent to the post, 

which I believe must have been done in total conlorrrrity to the Statutory Rules/procedure for 
Pr omo(ions. 

SI ni C. P. Obem oi is to super anr ruate on 31-05-2001. TI to Governrrrer'rt of hr idia 

vicie their letter No.Ai 2O26/3/2000-IFSI dated 01-03-2001 had indicated that rriy candidature is 

aain under consideration and sought for my willingness, the State Government's willingness to 
spare ITIY services and also the Vigilance/Integrity Certificate. 

110 Stale Governriierrt have been pleased to conclude illy Disciplinary 
I 'IOCCC(Iir us exuuieratri ig tire lully ol all (lie charges '(lie Vigilrice/Iiitcji1ly Certilicote: his also 

boon lurnislted vide Chief Secretory's, Governrrrent of Meghalaya, 0 0 No CS/FOR/2001, 
lcr ted 00/05/2001. 



- 	 -- 	

j••_• 

uris context 	ferventl appeal to you to dispense with justice to me in the of 	ivii cj C Irj(J(JliuIt IC,I 	oiLtjuf 	r he 	st of l)iroctc,r General ol i'rls as I been deprived of 
my le9itimate dues at that point of time due to reason not altributabl to me. 

. 	

Tc Discip;iny & 
Appc3i FRUIeS arc amply clear about il e moririer,in wh 

 I 

ich' telief Is to be ted to oi IIJtCUrrtb('j t. ott lot our able cur ICIIJSiOII of rriy Disciplir wry PtOCdj, 	I lerico I pt our re I shall et r iqi rllul cot iskier tion from you in the imniinent appoisrtri rent Process. 
Anticipating your kind consideration 

\ 

S 

Youts hiUilirl?y; 

(BALVINDER SINGI-l) 
Principal Chief Cot iservalor of Forests 

Meghalaya, Shillong. 

1, 

MeriroNo. 
 

Copy to 
	 Dated Shillong, 09 May 01. 

Hdn'ble Shri T.R. Gab, Union Minister for Environment & Forts Government of 
India, Paavarar BhaWa, C.G.O. Complex Lodhi Road New Delhi 

	110 003 for his kind attention and fleessary actior 
. 

141  ~11_ 
Principal Chiel Cot Servabor of Forests 

Meghalaya, Shilbong. 

Menro No. 	 '( 	/3 	
Dated Shillong 09 May 01. 

Copy inaclvance to the Secretary to the Governrert of India, Ministry of Environment & Forests, Payavarrn 
Bhawari, C.G.O. Complex, Lodhi Road, New D Ihi 110 003. 

Princial Chief Conservator of Forests 
Meghalaya Shillong. 

Memo No. 	
Dated Shiltong 09May01. 

Coj y iii i ,owillue to llr Dir odor Gei oral of Foiest5 & Special Se(;rel;.rry to 11(' Govrr,j:rrciil of India, Mit lislry of Erivinortrtit & Fore(s PLrryovL)mLrmr Dl ww 
rr, C.G,O, Conniplex Locll ii Rbad, New Dcliii —110003. 

Principal Chief Corscrvl()r of Forests, 
- . 	

. 	 Meghalaya Slnillong. 

J 
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GoverliWent of India 
/1 !!iis[iy of Liiviioiiui & 1 orcsts 

New Delhi, duled the 22nd DecdnlLej.,t2000 To 

The ClijcfSccrct1e3 of all the 

[ale Governincuts and Union Tcui Loulcs, 

LIbjCCl 	.LiKIjU1 	).?Ofesi 	Scivic 	- 	IoiuoLjon 	to 	VUUiOIW 	grudes Gu ic.ich n cs  rcgirdiiig. 

•0 

Si!', 

	

I 	
i dii ected to say that the Central Govcrniiic0t has 	issued delat led guidelines foi' fluictjojiji 	of Dcpai.'tiiicniil Promotion Committees 

(DPC) and Ibr prolnotioii of nienibers of the lndl!ui Forest Scrvce to [lie 
Senior Scale and Super dine Scale 	from 	time 	to 	tune: 	These 
guidelines, inter ada, lay down conditions for determining th eligible officci's' 
;ui[rt,i lily ha' (Ii [lereit grades in the Scrvicc,'criicial (hates of proiiiotioii 

u1 
hese giades, coInpo;itioii aiid working of the DPCs, procedures to be 

adopted iii cases of officers against Whoni,disciphjnu'y/coui.t Proceedings are 
pciiWng or whose conduct i under iiivcsUgutjoi etc. 

	

In 	iC\Y of [lie inultiphici Ly of these guidehiiics, it liiis been decided to 
co isol idate [lie same at one place and ah;o modify them to take care of the 
chaiigas 	which ha\'e since taken p.ace in 	the structure of the Service, 
Accordingly, [lie relevant guidelines [r the Indian Forest Service us contained in 
Ainiexures 1 and 11 are being issued . 	 . 

It. is i eil1e;1ed dial iii [lie interest of uJliI'ounity and objectivity, these 
guidelines may be followed strictly, while granting promotion to [lie members 
of 	lie Indian Forest Service L1 different gricics, 	Members of [lie Dl'Cs iiiay 
also be suitabi)' bi'ieId on these guidelines at Ilic time the 'iiirctings arc held. 
Prior approval of [lie Central Governnicnt must be obtained beforo iffly deviation 

') 	
'I 

\.fr 



•\ 

4 	W ) 	() i 	 IIUIJ IIO 	iS 	eoIeL11pted/pop0S 	UI CXCCPI\ 

Cj1CUU1SL11COS. 	 : 	 t. 

Yours fithful1y., 

vv"'A 
(Mira V1ehriSt) 1 

Joint Sceretary to the Coveriunelit of Iudh 

• 0 • 	 . 	

S 

Cop) to the Ivlinistry of Pcrsonncl, Public Grievances & Pension (Department r j 
Personnel & Traimiin) wit. their endorsement No. 2001 1/4/92-AIS.11, dated the 
2B 1  March, 2000. 	 . 

I; 

•0 	
S 



I AINN EIIfWU. 1 	r 

OF rj) 

77 
ftO 	ikkAS' 77. 

• 	 I,.  

• 	
,,,: 

JAPfçJNJfvfl: 

I 	I 

An officj is eligible foi appointinejL to the Sewoi fune Scale 
COniplc(iu ol 4 ycai s'sci vice, subject to the plovisions of i ole 6 !A of the 

ui tin en 1) Rules, 	1966 	A Comnij ttce consisting of Uic Pi incipal Cl f Conservator of Forests' and two officers ofit least''Chjef Conscrdior of For 
level of the State Govunment concerned shall evaluate the performauce'of 
eligible oI'flccrs ibr deciding their suil.ability,  for promotion to posls in • 	heiuior Time Scale, Subject to'availabi!jty of iosls; this scalc can be ahlowcd fi 
or cutler 1st Jaumuai -y during the 'relevant year in which officers become eligi 
!r this scale. 	 " 	 ' I  

An officer is eligible fbi appouilincnt in the Junior Administra 
Grade on couuiple(iuig 9 years of service, This grade is non-functional and s be ulcIta issi b in v i 111001 Ofly scu'eoiuim ig, as a mintcr of COO ISO, to all Ii IC offlcci 
the Seinnu I'im no Seal u fl' ou'n 1st January of the reievcmuiL year, 	in c; wi 1010 	i ny ci isci1)I iii ary/cri n i mimi proceedings ar pcndi lug ga inst tIme o tflcr,, 

11 k• AHOINJMINTTCYJI.l I. Sjjc1LilNcjRADi 

• 	An officer of the' Junior ,Adininisftuliyo Gi'udc shall be eligible 
EIppoiflh!neiit 'to the Selection Grade on completion of 13 years o1 service a 
the proviso to rule 3(3) of the iFS (Pay) uies' 1968, A Comnu lice consh 
of the Chief Secretary, Pulneipal Secretary-hi-charge of loresi, Pu icipal C 

C"se"'ILO" of Forests of the Stale Govcrnnieni and Additional PL'il'lcipaI c 
Comn.;eu\'or ol 1oi'c1 \viici'ever available, shimili scrceu time eligible nieiuibci' o' 
Service lot' l)L0!u101ioil iii lids gi'tmcle. This goide will be available From or afic 
Jciiuiicury.ol,' hue j - ClCvII )L  year subject to availability of Vacancies iii this grade. 

• - 

, 

/ 



\ 
IV, PROMC'I'iON '10 TiU POST OF coI\lsERv'ATpt OF FO1U$\ 

•
1'lic nicinbet's of the Service . who "ll-eworkinG iii We SeI.\ ct 

C tade and I1UVC cu nip let ed 1'. years of service shall be eligible for appointnen, 
t the l)031  OCO115ci'vtW' of Forests iii the scale of Rs. 16 ,100 5U-2OUQO ci( (uly 

li/lie duiiiig the ycnr of their eligibility, subject to availability of vacancies in 
this gt:adc. The Screening Coinnuittec to consider offlccrs for pt'oiotioii in this 
scale would consist of the Chief Sccretaiy , Principal Secrelar. looldng afier the 
woi'k of..Forcsts and Principal Chief Consrvaior of Forests. in SWW,  Govei'ment 

and Additional Principal Chief, Conservator of Foi'esls wherever. avilable , as' 

V. 1ROMOTION TO THE I'OST OF ClIIEP CONSERVATOR OF FORESTS. 

• 	 The zone oF cojisideralioti L'oi proinoiwli in this grade way consist 
of the officers who have coip1c1ed '18 years' service.' Prowolion of officers thus 
cleared could be made 01 any liiiie duiii'ig thc relevant year, provided vaca1cies in 

this gLade ate available. The Sccceiiiimg Cbnitniltce to consider, officci's for 
pi'oiuotion in this scale will consist of Chief Secretary, P1'ilicil)al Secretary 

looking afler the work of Forests, Principal Chief Conservator of Forcsls ud one 
officer in the grade of Additional Prii'icipai Chief Conservator of Frcsts or holding 
lii gI icr post working in tIme Forest Department in S late C ycinciit concerned, as 
ii mci ibet's 	 . 	' 

case no o/j1ce!' IS 0 iiciilctblc with i'ecju;site ,iwiibcr of years of service, the 

.l.)iC /11(1)) i,,ikc 	i/1n'UJE'icl(C l'L'lClXC(tiQII iii i/its l'c'aI'(l; c/1Ci' SC/( iii 	 otciI of 

Co vel 'i/lien ( of india. 	• • . • 	 ,' ' 	' 

VI, PROMOTION TO T1'Lli POST OF ADDI'i'IOIIAL P1Ul'1C1PAL 
CHIEF CONSERVATOR OF FO1USTS.' 

The zone of consideration for promotion in this grade would consist of all 
the members • of 'the Seiice who ,. have çonpeted 25 yea m's of ;selicc, 

Appointment in this grade would be made from amongst the officers thus' cleared, 

cit any lime clw'iiig (lie relevant year and subject to the'provisionS of rule 9(7) of 
the i.F.S. (Pay) Rules,' 1968. The Sci'eciiin Committee for this purpose shall 
consist of the Chief Seci'ctary, Principal Sccrelury looking aRcr time work of Forests 
and Pi'incipah Chief Conservator of Forests und one non-I.F.S. Oflicer of the i'ank 

oh" Chic [' Secretary sci'viimg in the State /A:tdilional Dii'cctor General of lTo!'csts, 
Ministry of Envi roniiient & Foi'cls; C ovci'inueiit of imidn wiicit the li iner is not 

available. 	. 

• 	 ---•--'--- 



• 	- 	
-•-••' 	 ? 	 - 

/ 

P 1&OJvjO1iOj ib TIJE VOsj' OF Piu:NcJj' 	CUiJj JF FORI-S 
H .•., 	,.a, 	 •• 	.• 	 ,••• 	 • 

• 	TI10 ZQ: 	ol 0() : 1 sj(lc1t(j(?ll k)1• I )1 'OWOlio!: iU tli 	Ia(je 'ou1d Cj)cj:;t of all 
I C a 	bci; 	of (I i 	 CC WI lo 	Ii ave c up le (Cd 28 	01115 of s evs'j cc, - iy:ide '\'UIiId !c ilaide Jw 	110i (lie uf1ieej 	(lila; cleared, 

Of w 	(/,ij 	(/eoj/j1r the /C/c'Q,jf))001. 

and sujcc( to the Irovisions of rUle.9(7) of the IFS, (Pny) Rules, 1968, 	iie Screening Coinn 	for Wi PUrPOSe shall consist of thc ChCfScOrctaLy Principal Clii 
co 01. ofFoicsts and Principal 

Sccre(y 1ookjcy after the work of Forests and an offlccj' not lcss than the iaic of Addjt011. Scicii1• iii the COVCVI1IIICIIL 
of Jndia/Addi(joiia! Dircctor CeUcral of lOiCS(S' 

Minisiy of EL1yiLojuic1.i & Forsts, Governnjciit of lnd 
La wlin the forinc' 

IS floe CtVUjI:Iblc 	 • 	- 	• 	• 	 •' 	

0 in COSe no oJjIcc, ' is ai1ajjc,bf Wit/i lequisite 
U//' ofyeai of ser1'ce, the 

DEC iiioy iiiokc CiJ)p/Opi( 
/C/(Ix(jf/j jfl (/jj, 

'Ccli'c/ af(e,  •SCC/ci/:g ('J)J2l'ot'ci/ of 
Uol1o/j1j0111 

°Ji'i/ici, 	 •. 	

• 
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• 	.. 	., ( 	
: IUNCTJONS OF 1C1EN1NG 

It should 6c cl]suIcd while inaki or J)1OJflo(joii is 	 iig Pf0lflolions (hat 	suitability of 
candjL3 f 	

COflSjdcil in an 	object10 and iwpartj,l nlwrncr. 

• 	
For (his purpose Sciecning Coin 

	(liercafici'. feferleci to as Committees) as 
fliCutj(111c(j in 	 IL 

Should be formc(l foi djffejcjit grades 
W)1cicy. all 

OCCaSiO 
arises for waking prowoUo/ . 	

dc, The 	
SO 

cozs(j(( 	
shall udjudg c  the Suitability of . 	ôffic 5  for 	. 

•0• 	

H 	 • 
• 	(a) Prow0 	in .vario 	

gradcs, includiiig d-lioc pronio Ons hi 
CUSCS 

Whcrc (IlSCiplinai-y 
P10ceedings/cj.jjiiji1,j prQSeclliioj1s are Prolonged; 

• 	
(b) COflflij11j0; aid 

 
• 	(c) AsiscssillcIlt of tJ 	'Vol and Conduct 	 ba. 	for (he 	purpose of deteji il iii ig the suitability for 1Cli1(j0j1 iii SCIjc 	Or (liejj' djscl large Itom SC! \'ICC 01 CXlCnding LJielj pt 0bdtjo 

The Comlyli[Wc shall also widcj( 	the Quaiicily FCiC Cases 
• 	

wi iich I iav been placed in (lie ScIcd Cover, as pLesrjccl in ptira 
19 supra, 

2. FRlQUjcy AT 
WI-IICI-! COLIJy.fE E S SI -JO ULD 	ET 

• McctLngs of. the committees should be. convened 
' at iegulai' to diaw 1)atlels for filling up vauncjes arising during (lie co 

LLI'SC of a year, For this Purpose, it is CSSeii(j1I . fbi' the .CoLieerlled Stale Covcrmneiit to 
11i(iatc action to fill up (lie Cistiiig as well as anticipated vacalicjcs well 

in advance of the cxpiry of (lie previous panel bycollectjjig rcicvaijt documents 
like ACRs; integrity ccrtifiitcs SellipJily list 

dc: for placing before the. Coulij,1j((. l\'Iectings of the Comuiittc5 way be ConVejiCci Cvery year on a p 1 e - cletciIiijj,cul (late e.g. 1st of May or J 
Unc. All (lie cadres should lay down a 	hiiic 	schicchu,l 	füj- 1101djjr  

clI:ii e  of (lie 	
(ho Cojtt0 meetings tuid (lie Vei'suj,ul 	

jn 
 Dcpar(jijcj,t of (lie State Coverj,t,,ei 	aiicl Prilicilml Chief 	

ui Fois( 	
shall e)IsUre [hat (lie)' arc held rcguhiiiy.  1 ioldjnç of tlie 	meetings shbu!d fbi be delayed or posponecl on one • OL .  ( lie 

oIl ICr adini His ira live grouli(I or on (lie grow id (liti I 'the necessary Illaicri al 	foe l)haceulCi,i before (lie Coi,ij,,j5 is • n( ready. The 
rcquiiciiiciil of convciiiiig ...... leguila,' mceLing; oF th6  Coll]" . liRccs can be dispcnscci with oilly alter a CCI(IIICZI(C 

I 



has been issued by the Sccrelary-iii-.chargc of the Personnel Dcpariicit\ 
Principal Chief Conservator of Forests to the effect that there arc no vaCaLlciCS\ 

idled by promotion or no officers u'c duc for promotioiil confirmation dr'in\ 
•Ue year in question. 	0 	

''' 	 •:'"''' 	•' '• 
	

: 

• 3. DE'I'E1lINATION OF VACANCiES' 
 

It is essenlial that the number. of vacancies in respect of which a 
panel k'to be prepared should be estimated as accurately as possible. For 	: 
this pui'pose, the vacancics to be 	taken iiiio account should be the clear.  
V flCiCS fl ii 1\ ILI'adO (I tIC 10 death, relii'wncnt, resi gilation, promotions 
and deputation. As i'cgards vaconcic c:, , i.'iiig due to deputation, o,ily (hose 

cases of clepl(tcluioll for pei -iods cxceccliig one year should be taken into account, 
taking due note of the number' of dcp'utalioiiists likely to return to the cadre, 
Purely short (cmi vacancies arising as a ' result of the officers proceeding on 
leave, (raining or on deputation 'for a short-term period or as a result of over- 
l((ili,va(iOI: of the soi,c(ionccl 5(u(c Depu(cifioii RcSefl'c? 1101 Ctj)J)1OVc'Cl by (lie 

Ceii(i'ul 	Govc,'inieii(, should JJUJ be ta/cc/i into accow,( for the purpose of 
preparation of a panel. In cases where there has been delay in' holding the 
Coiiiiiiittce ineelings for a year or more, vacancies should be indicatd year-
wise separately, by .  also 'j lijig_.thio  names of officei's- in the zone of 
consideration who would have been eligible and available for consideration had 
the llleetiI]g(S) of (lie DPC taketi place iii time but have since rciircd or expired. 

'I. PAPERS TO fiE PUT UI' FOR CONSIDEI\T1ON flY COMMiTTJES 

11.1 	The proposals should be completed and submitted to tli 	Committee 
well in time, No l)FoPoSal  for holding a Committee meeting should be sent 
until and unless at least 90% of (lie upto-da(u amiti CoilIl)1C(e ACRs arc 
ava lable. Every effort shutild be wade lo keep the ACR dossiers up-to-date 
lest this aspect is advanced as time reason for not holding the Committee meetings I 
in. time. The officer referred 111 paIn 2 above 'would be responsible for 
monitoring amid the completion of the ACR dossiers as per the existing instructions 
in. tici regard. in respect of cases elaiiug to confirmation and assessment of the 
work and conduct of pi'obalioiiei's, they would ensure the timely submission of the, 
Assessnient lepom Is etc. 	

•', 	
•' 	

0 , 	
0 

l .2 	'l'lie ('older of ACRs/Asscssiucnt Reports should be checked tc 
vem'il' whehr 	(lie ACRs for individual years/rclevaiit pci'iods 'am'e available. I 
the 	ACR for a piu'ticulai' yeal'/l)arl.icular period is not available and 	fo 
vahid/tistifiablc i'casoiis it cammiiot be iimade 	available, 	a ccrtilicat( •sliould 	b 
recorded to that effect and placed iii (lie lolder. 	' 



	
- --- 	 -.  

-3 The jilLcgrity.ccl . tilon the hues iiidicaicd 

I-' 

 below sho6tdbe -hd to the Coinniitiecs. constituted to conjJcr cases 	for prouuiotiouj Or. ion 	 1', 	,•. 	
::' 

I I  

	

"1J 	rcoid:;' of serv ic of 	uwh ig o rn 
are to be coiusjdcj'cd br PiOul)OtioJl/coflfij.iiiatjoji 

in (tic grade have been carefully scruiinjscd iand it 
is certjfj that there is no doubt ahoni Iiiir 

	

• 	 -- 	-, 	 IL)', 

	

'I 	
I If there arc 11allIcs 

of persons in the list of ehiiJe candidates;: 'whios 
lutcguily. is 'spected or has been held in dpubi at one slage or tlic othcr, tho lad 

shuoul(l speeiflcu!hy be, recorded by the .fficcrinc1iarge of the Peisoirncl 
Dcpuurtwc11 atid bioughi to' the notice of the Committee. The integrity certificate 
would be wititheld in cases wlicj one Or the oilier Contingencies as indicated 
iii paIn 11 1 Supia has tuISCIL. It should be ensured that (lie . informatioui thus 
Iuiinishcd is factually corrcct and coml)lcte in all respects. Cases where incorrect 
iiifoiinniion has been furnished should be investigated and suitable actidn taken 
agaii ist the person responsible for it. : 

5. CON3IDEi1'jOI OF :OJFICERS ON DEPUTATION ETC. 

The names of officeis who arc on deputation for a period exceeding one year F,11,111 also be included 	in (he list 	submitted to (lie Coinniittco for 
coiisidcraijoii lbr ProIiiotjolI/eolnriiialjoui 	in 	case 	they Ibifil (lie prescribed eligibility coiiditioui5, iii cacs where a 	ceidn 11PInbeil of years ofcrvicc in (lie lOwey 	. grade is prescribed as a condition  co 	 for becoming cligible for 

nsi dcraiioi for promo lion to (lie higher grade aud/oi for cozifuinalion
)  the 

period of serviec rendered by mu officer on deputation should be treated as 
colilparable service in his cadre for the purposes f promotion as vcll as 
coiiflni lation, TI us is subject to (he coiidi lion that: the depu tatioi i is with the 
1p)rova I of the competciit authiority and it is certified that but for deputation, the 
othcer would ha 'e con tiiiued to be in the relevant grade in his cadre. The same 
would appl)' • in cases of offidcis who aic on Icav 

/S1tICI leaVe clysanctioned 
11   various tram: ____ 	win cli are treated as dilt); 1 101.  all Purposes. 

(i. PROCEJ)UI 10 j3L 0i3SE1VEI) By COIVIMIT'I'EES 

• . 	bach Coinni I itec S1101.110 decide its. O\Vfl method and procedure for OIjative iISSe;liicn( of the suitability of the candidates. While merit has to be 

	

iii sed 	a iit rcwa rded, 	ad vanccj iieni in • an offlcer's career shout d not be 
ie,auded as a i'ia(tei' of Course It should be earned by (lint of hard work, god 

• 	I 
• 	I 



Cofl(lUcL 'and result oriented .1 PCi'fOrillance. as.!reflectcd in the tnnual 'cont 
; 1Cj)Ort and based oil S [['let end rigorous selection 'process. The iniseoiic 
about "Average" P01'lOI'UlUIICc 11150 1'cc1tircs to he cleared, While "Averag"m\  
iiot be taken 'as advcro i'cj nai:k in l'Cspect Of all officer, it cannot al'o 
i'cgw dcd as 	co upi i ci [Laly to the ullicer. Such perioi'iiiaiicc should be \ 
1'Cj;i i'dcd us Lou line ai Id u iid islh iguishcd. No tiling si ioi't of abovc-average and 
noteworthy perloriiiaiioc should culitle an officci' to rcogt]i1ioii: and suitable 
rewards in tci'ms of cal'cci progression, 	 . 

7. CONFIDENTIAL REPORTS' 

7,1 	'I'hic Annual Confidential Rcpors are [tic bsic inpuls on the basis 
of which aSscssiiieiit is to be made by each Conitrijitce. The ici valuaGon of :ACRs 
should be fair, just, and non-discriwiiiaioi'y, ' The Coinmiltee should 	onsider • 	ACRs for equal number of 	years in respect of all officers falling within the 
zone of.considei'aijon for •asscssmg their suitability for promotion. Where one 

'I or more ACRs have not becu written fu iuly reason, the Conuniice 
'.'

should 
consider tile available ACRs.' if the Reviewing Aullioi'iiy or the Accepting 
Authority as the case IIIC)i °  b, 'has over-ruled the Rcporling. Officer or the 
Reviewing Authority respectively, time rcmwiçs of [lie Acjiig4ulhority'should 

• 

be tilkcllthe final ,remarks for the prposcs of assessnieji. While making tc 
assessment, the Commiltee should not be guided merely by the overall grading 
that may be i'ecorded in the ACRs but should make ii own assessment on the 
basis of the overall entries made in the ACRs.  

7,2 ' 	lii tI;e case of each officci, an oc'r;II gracli/ig should be iveu 
winch will be cithcr Ip'jl or ', Uimft" Therc 	will . be iio ' bench,na,'/c for 
assessing suilubilit)' of officers for j'omno1ions. 	

0 	 0 

7.3 	U efore 
0 
 making the over11 .i'ading, [lie Com'wLlittce should take 

into account whether (lie olficem' has been awarded any major 01' minor Penalty 
or whether any displeasure of ally higher. authority has been conveyed to him. 
Simniliu'ly, the Commiltee 	would also 0talçenote of the conunenclations 

• received by the officdr du['ilig his Service, career, ''The Cominittcc would also 
give due rcgai'd to tile remarks indicatedaga!iisi the colunrn of integrity. 

'0 • 0 

Tt.'e 1 isi of c;.iudidalcs considercd by the Cominilice amid lime • overall 
grading thus assigned to each candidate 

0 would form the baa 	for pl'Cpam'alioi: 
of (lie panel hot' j')UOImIolJoii. 	- 	

0 

'I 



PREPARATION 0F EA1-WjS1 i'ANELS W1URE TflB 
COMMi11J HAVE NOT MET FOR ANUMJJER OF YEARS 

8.1 Wheic for any re ons byoiid coiiftoJ, the Committee has not met ill a 
yeai(s) even though Vacancies arose •duiihg That ycu(s), the first Counittcc 
that meets titercafler should follow (lie procedures indicated below, 

(a) Detiiii flC (lie actual Jiwiibcj oL YaCUCiCS (Intl tioc iii each 01 the 
previous year(s) inuncdiately preceding and the actual iiuwbci of yacancics 
proposed to be fll led iii tlic current year separately. 

((i) Coitaide in reaped of citeli of tito. 	only thoo omccrs iiludiw liw ofLieets who have rdtircd/cljc(! in the incanMe, who would be within (he 
zone of coilsi(Icra(ioii with icfrcncc to the.. 'vacailcies of each year starting 
Wi (Ii thc cat 1 test ycat onwu ds 

(e) 'Piepirc a panci yplacing the panel of Ilic earlier. year above tl'i one for 
lhienexi year and so on. 	 I  

6.2 	\V I crc a Cuii iii lice has already i net in a year and 'further vacailcies 
arise dumimig (lie saute yeir (lie following procedure should be Lbhlowccl :- 

For vacancies due to death, voluntary, retirement, new creations etc. 
belonging to the category which could not be 'foiescii ul the lime ofp!acing the 
Iiics and the nmnitcr before time 	. Colimmiltee, uiot!ier mnccliimg of (lie Committee 
should be hicld for 1iaving up a panel for the vacamlôics thus arising. If fpr sin>' 
reason, (he Con'ii'njt(ee cannot mccl for' the second time, the procedUre of 
(Ii a Wi mig U]) of year-wise panel, as indiënted above, . may be followed whci 

• it I nects next for pleparimig panels in respect of vacancies that arise in (lie 
• subsec1u en 1 year. 	 . 

lii cases of non-reporting of vacancies due to error or omission, 
wi icreby such an error arhi lical1y restricted 110 zone of commsidcrntioii, a Review 
JJ1'.0 should bc held taking into consideration the total vacancies iii the year. 

For (lie purposc ' of evaluating th6 merit of tile officeis.,'whilc 
• l)iepa 'i ug 	yea i-v' ise panels, thu scrutiny of (tic record 'of the service of 	(lie 
o [licci houId be lint ited to (lie records that . 	would have been available had 
(lie Cot in )i lice. nic 	at time ippI-O Tri,iLO tinme, 	1-Iowcvcr,' if oti time date of such 
imicetitig, (IC])ar(ineJltal j)[oc,Ceditmgs against an officer arc in pro UCSS and 	the 
calcd C0VCF proccdurc is to be followed, such procedure should bc observed 

C\'Cul 
 

if deparluuucutal pi'ocecdings WCFC not in cxistcncc in tue year to Which lliç 

• a' 

•1 



vacancy related, The oL'iicc's ilailic should be kepL ill. the salcd 
plo(1cccllngs ate finalized 	 ._ 

IK 	 (d) 'While proilloLiOnS will be made in the order of the coi'isolida 
me1, such promotions will havc..only prospective effect if it 15 111 'a fuñctiona\ 
giade, involving higher duties and rcsponsibflhlies, cvcii in cases whci'c 
Ilie vacancies relate to curlier years. lii cases of promotions in iion-functioual 
grades, noi involving higher duties and responsibilities, promotions. may be 
allowed fi'oin 	the due dates reti'ospcctively. .. 

.t. 

9 CO11F11Uv1ATlON 	 ' 

In. the cases of coni.mu1io,u, which is tiow a one-time affair 
one's entire service, the Comjñitice 'should not determine the relative, merit of 
officers but it should assess the officers 	as •'Tit" or "Not, Yet Fit" for 
con firnialion in their turn on the, basis of their performance as assessed with 
reference to their records b'f service,' 	In case the Couiiittcc finds a 
pt'obalioncr 'Not. Yet Fil', it shall record reasons for the same. 

PROBA'l'ION  

• 	In (lie case of probation, the Committee should not determine the 
relative grading of officers but only decide whethcr they, should: be declared to 
have compleled the probation 	satisfactorily within the meaning of the IFS 
(Probation) Rules, 	1968. if the' pci'formance of 'my , 	probaiione is" not 
salisfactory, the Committee may advise whether the period of probation should 
be 	extended or wliclhiei' lie should be dischnrgcd froiii service, withiin the 
'meaning of these Rules . , 	, 	. • 

1 1. 1'ROCDUR TO BE FOLLOWED IN lUS1'ECT OF OFFiCERS 
'AGAiNST WHOM DISCIPLiNARY/COURT PROCEEDflGS ARE 
PENDING OR WI-lOSE CONDUCT is UNDER INVESTIGATION 

1' 	At Ilie' [hue' of coiisidei'ation of the 	cases of officers , for. 
pi'omotion, details of sucl'i officers in the .zone "of considet'aliou fahlin undcr the 
lohlowing catcgoi'ics should be specifically 	brought to the notice of (lie 
concerned Screening Committees :- 

(a,) Officers under suspension;  

(b) Officers iii i'cspeci of whom a ehiui'ge;hiet has bccii isucd and 
(Iisc;p1iuu'y. 'proceedimigs :ii'e peiidiii;  

4 	 - '-"-,'. '-'--'••- 	 '-' 	 ,.- - - - 	. 

/ 



(L 	 •, 

(c) Offlccr iii rcspèct of '\vhoiij j)AoS(eu 
j)Ciidiii;. 	 ti:i for Criiiiinid charge i s  , 

The Scrccnjiig Co1 	shall assess [lie suitability of (lie Olflcei's coLIuiiig \ .yi111j11 the 	UrVjc\.v of the circulristauces 	]nCnhiojicd 1 above, ahongwj[l i  other eligible candidates, wi1lioj taking 	into collsidcratjoir [lie 
Irl 

• discipl inaiy case/c1'ijlijjial Prosecution which 'is pending. The assessment of the 
'COliiiiijt[ee including "Unfit for Proinoljoii" and the grading avarded by 1it will bc kept iii a sealcU 	cover. The COVCI will be superscribed 'FDOS 
RGA1UING TI-rn STABILrI'Y FOR PROMOTION TO TI-hE SCALE OF ...... 

..1N RESPECy OF SUIU..........................NOT TO liE OPENED TILL T1'rn TE. RIVII 1 \4AT1 ON 017  Ti-rn D1SCIPL1Ny  
PROSECUTION AGNST SI-ll .......... 	

CASE/ClU N 
.......' ." The Proceedings, of the' 'Coniinju nccd oly contj1 • the iiot " 	

...... 
T1 FiNDINGS AIU3 CONTA1NJDj1 

Tfl AT1'A1-1ED SEALED COVER." The same 
1)1occduuc will be adopted by the subsc1cjit Sci'ceiiing C011 ,11'Uillecs. till [lie 	disciplinai'y casc/crijnjjial l)rosecutio:i against the offlcei CGflCclIie(l is conchll(lcd: 	. 

• 	
12. ADVJflSE RMARKS' 

	

12.1 	
Whc adycisc relnaiks iii the Coufidetitial Report of [lie officer COflecl'ted JiLmiq Ile

thact should be taken note of by (lie Cominiii 	
is f

wl,iilc assessing 	the • 	suitability of the officer for" P 1 'O 1 flOtio11/confiIIi)aLiol 	In a case where a (Iccjj0 	ilic I'cjn'cswita[joji of an OiliCcr against ad \'eI'e. • 	i'eiiiauks has Jiol: been [akñ or the hiiic a!loed for subiiijssjoi1 of 	fCJ)I'cse1(it 
ion is not over, 'The Comnij ([cc may dcfr (lie Consideration of (lie case 

unhi a decisi011 on the l'epresclita[ioii is arrived at, 

12.2 Ai officer whose incrcjflciits liayc been w!tldiejd or who has been 
reduced to a JOwci stagc in (lie (hue-scale, cauiuiot be considered oui that uccount to 
be ineligible for prouI)otjui as (lie specific penalty of withholding prom)1otioui 
has not been iu]uposecl on hihn, 'flic suhabilii.y of (lie officer for l)1'ofllO[ion should bc assessed by (lie Coin itlee as and when occasions arise. They will take 
in ho accouu'il [lie ci len Instances I ca(l!ng to the iiiipos i lion of (lie, penally ai 1(1 
(lccidc . (lie light of overall Scuvice records of (lie officer and [lie hid of the hIJJJ)o5(joi1 of the penalty, 1w 51l0Ul(Il)O considered hom' proniolion or not, Evcui where the Coi mni lice coiisidcj's that despite the pcna! ly the officer is su i nib he Ic) r pro mo lion, [lie 

"I 

'5- 



4 / - 
13. VALJJ)f1''. OF rui 7,  cout'fj 11(OCEI I1GS W111N ÔN 	: 1\'flI\'iUERIS AlJENT 

ifl such cases U11(i provided lmi the, Chairman was iiol absciil, the 
jugs of the Coitiiiii 11cc shall be lcgal ly folio wed and can be actcd upon 

11 should, however, be ensured that the member was duly invited but ho: 
abscnlcd luniscif for onc rcaoft or the other and there was no deliberate altenipi 
to exclude him from the oinniittce's deliberations and providcd further that I' 	the mmii on ty 	of LI ic members cons ti lull ng (lie Committee represe 
Ifl 	 n ted in the: ectiug. 	 ..• 	. 

• l•. PROCESSING OF iUCOMMENDA1'1ONS OFTI-IL,  COMMIrI'EES 

1 l 1 	The rccommiiemida(jojis of die,  Coinniilicc arc advisoiy Iii nature 
and should be duly placed before the Slate Govcimnctitfoj approval, T!icre: 
may, however, be 000asjonswlieji the Slate Goyei011 -te1 may find it necessary to disagree with the 	recOmmendations, In any case, however,. (lie decision to 
agree or disagree with the uccojmneijdaljomis should be taken wllhiin a period of 
mouths from the (kite time Conmnij Itec forwards its rccoinincmiduljoj Is. 

14.2 	Where the State Govcrmimnczit proposes to disagree witll thc 
rccon1n1enditions of tlic Committee, it may rcfcr the 	matter again to the Committee 	for reconsideration 	of 	their carhici' 	rccoinnicijdatiojis, if the 
Committee ic-iterates its earlier rcconinicjiditjons giving also the reasons in 
Support tllc"coF, time State Goveniunent shall 1de a decision cithcr to accept or to 
vry the reconnncndalioiis of the Coniniiitce, by giving reasons to be recorded in 
writing, and such a decis, ioll shall be Ama!, l 

VIGILANCE CLEAIICE WHILE 1MPLEML1T1NG TUE 
COMMI'FFEE RECOMNDAT1ONS 

A. clearance froiti vigilance angle SlIQUId be available before nialdug actual 	promotion OL confirnminion of oliiccrs approved by time Comnmnittcc to 
ensure thai no disciplinary 	proceedings are pending against time olllccrs 
coiiccrncd, 	• 	., 

ORDER IN WI-IICFJ PROMOTIONS TO BE MJJE 

TIme o [hicers placed iii tIme appmo ed i,ai mel:; fUr prom notiui m mire to 
be considered • ion appomnituieni to higher grades in the order of their inter-sc 
position iii We respective panels, except in cases wimero dicipl1naiy1count 
proceed imigs aic pending. against U) officer. The procedure to be adopied in cases 

L - 	 - 	 - - - 	 - - 	 - 
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fd
çLflce aajiist 	wJio 	diseiJ)Ijjaj.y, 	I .pfQcj 	C Peding as been' 

dowii in the SUCccdii g pax agi aphs 	 n 	h  

it  
j,.  ii, 

PROIVIO ON Ol401jljC1S ONDPUiAIION 

i;. 
IL' a p12c)' COi1(tjliS (lie name of. 

 an OffiCCI' who . 'away from - (he 
• 	ca(lrc and is on deputjtj011 

In pubfl IlItci -esi for a period excccdiiig One yeai illcILI(filau oL'flci' who has gone on Study leave/(i'aiiilng 
	(he officcj.!slj(iII be eligible for his regaizjjjg the tCii1poL'aI

.iJ) JQ pr11 in the higlici- 	'adc on 
lij fC(uj'n (0 (lIe CdXC It has' to. be borne in 

ilijud that SCllzov!t)f of iuci 	of 
indiai1' 	jr051. 

ScvI 	
which is initially fixed, is not to' undergo wy Change (hcIj' careci -  and early Of 

late PrOmotion of an olflccr Vis-u_y 	OtIiv 

OfIJCCf(5) 111 d PditjCUIai. i grad 	IS to have' no 
'' , 
	 Impact 011 (IICIL' 'SIiioi'ity. 

fliei'cfo1.c 	such 	, fuiccc ncãd not 	
bc ' l'econsicicL.cd by 	fl;. fresh 1 

if subSCqtiCJ](jy held, while he colitics to be 
on dcpu(a(iois(udy 

ICL 	
T11j5 would 	

of (he thct wJj11. or hot he has got 

(lie bcnt °fpi'oIbi'1111 PFOn]O(jO Un(lcf the NcxLc)0 	Rule. 	, 

I . SlAJ,jj COVJIcAj -AC'I'IOjfEl COM1 LE'10I OF 

	

DISC1i)L1NA1Y/CII 	
PROcuyION7 	,, 

13,1 	'if the I'ocp,din 	
of (lie Co,.i ]ittc foi- Pi'omotio11 

conlajii "flnduigs 
 1,11 

a 	co1. 	oi 	COhiclu5j0ji of (ho 	' (IISCII)hil)ai'y 	Casc/c1'j1111 
I)1'CCU(j)1J (lie ;eu led CQVi' 01' cov 	:diajj be ojcjicd In 	(1 	ofujci is 
C011iplccchy CX01icj'i0(1 '(lie (luc' da( of his 

promotjo. will be dc(erjjijhjd with 
VCLJ1Q to (he thidiiigs of the SCi'ceiiing Cofl]Ji];LtC. 

kept iij :;eajecI COvej'/covcj.,. 
and 

\viUi to (lie dale of pi'ojiiotjôii of his -liexi 
Junior on (lie basis of 

such findir5 The 
officei' shah be Promoted CYCII if it requires to fcej't the 

U!ijoj'.1051 officiating POison, Such' 'projiio(1011 would be wi(li reference to (lie, 
(late Ofpj'0111011011 

of his junior and hi IJjc Cases, the offjce will be paid arl'cai's 
of sa1i') and aJlows 

1 8.2 	• If a l)Cllahty is iWposcd 
on the offid1- 'as a result of (lie disciphiiiai.y 

'J)FOcccdijigs or if lie is found guilt)' in' (he Criminal P1'Osccutio'i against 111111, the 
fihidings of (lie 

50310(1 covci'/co1.5 shall 	' " not be acted upon. 1-us case for 
nlay be 

CO 1] SjdCUCcI by (lie next Scrc11 	Coiniiii lice iii (lie fbi mal 
Jiavj 	1c(lz'(l to .(li 1)Clialty ")ij)Ose(l On hiw, Iii such Cases, [lie qucsiio11 

of a neal's i nay 	' be dccj(Jt by 	laid iig into flccOuii I all II ic fadls and of hic discipi 'naly/c;r;111j11.11 PL'Occcdiiig 
	Whiei'r aI'rcaj' 	of salary 

' 	a j)ai'i (h1c1'C()I we dd,lie(I 	(lie i'Casthi; l'uj' doing so shall 	be l'cco!'(lc(h. 

/ 

• - ' 

\ 



19 QUAN I L1Y 1V1LW Of SEALLO COVLR CASS 4 9\ 
it 	is 	iicccssaiv 	to ensure 	(Intl 	the disciplinary casc/erinhind\ 

prOseputioli mstilutcd agiu isi an ofliccr is not unduly proiongcd and all cEI'orls 
dtously finalize tile' proceedings ' arc taken sb that thc d fr 

keepmj Ihie ccs UL otljceis in sciled euvcjieovcrs is liwited (o (lie barest 
mini tuuui. The concerned S tale Govcriiincnts shall comprehensively review 
such cases on the expiry of three months front th dale of convcniag of the first 
Screening Coinuti 11cc which had adjudged his suilabilily and kept its findings in 
die scaled cover, Such a reviev shodld be done subscqueilly also after every 
three months, The i'vicw shall, jn,t.r-a.a. covci, the progress made in 
the (hiScipijuary proccedings/crititiuni prOsecution. and further mcasurcs requirod 
to be taken to cxpcdite their coinpk'tioic. The material/evidence collccicd in the 
wVcsligalioris would also be scrutiiiiscd to Uclerininc in cases involving Suspension 
whether there is a prima-facic easc for initiating disciplinary action or sanctioning' 
prosecution against the oflcr... If as aresuk of such a review, the Slate Govt., 
con cs to a conclusion that there i prima' facie no case, the sealed covcrwould be 
opened and the officer concerned would be given his due iromotion with reference 

n to the position isigcd to hiii by the DPC. 

Same procedure 	is 	to be 	Ibllowcd in 'considering the cases of 

20. ADJJQC PROMOTIONS IN'CASES WELERE DISCIPLINARY 
PROCEEDINGS/CRIM1N\L 'I'RC)SECUTIONS ARE PROLONGED 

As appoiimcnt of the Incilibers,  of the ltidkui orcst Service to various 
'grades is made on ret.u•iar  basis and the prOVISIOn of one-lime conhlrivati9n cxists 
in their cases, the conccj fjn'iuit of act hoc promotion_i.t.aijen_tcLiLw.  Unlike 
Central Government servants, ad hoc irQmrlotions inc not-Co be allowed in, their 

•  cases oven ii' the disciplinary cases/criminal j)I'oscci.ltions instituted against' them 
arc found to have been. proloued. in their cases, only quarterly review of their 
(hisciphinat'y/crimiiiiiat cases is to be undertaketi and efforls are to, be wade to 

• 	expedite their completion.  

	

• : 	21. SEALEJ) COVER 1'ROCEDUlU AP1LIA13LE TO OFFICERS IN 

	

• 	Wi-lOSE CASES CONTINGENCIES OFPARA 11,1 SUFRAA'1US1 
13E1'ORE ACTUAL PROIv1OTION.' 	

0 

in ' the case of nit 	l.'lieei' reconinciided 	for prottiolioti 	by the 
Screening Coiitinit(ee where any of (lie ciicuiitsUniccs incutiomied ill pain ii 
above arise bei'oi'e aelual 	proitiotion, 	scaled 	cover 	pi'oce'e would 	be 

0_• 	 -- 

U 



- 	 I 	• 	. - . 

y t 	'The 	subsequent 	'• 	Coiiiiiiiitec shall 	asscss 	the 	suitability 	of offi'i's along 	with 	oilier eligible c jididtcs 	and 	j1ce their asscs,siiiczit'; in cover. 	The scaled 	COVer/Covers will 	be ,opened on conclusion 	of' the -JiscipIinacy case/criminal 	irosecuiion. 	'In 	cse 	the 	officcr ;  is 	completely CX0I1CL'atCd, lie Would I 	be P'mo1cci as 	the 

	

pet' 	Procedure outIliic 	Hi pat'a 	18- ubo 'c 	id U ic 	que1i on 	of grunt 'of ui'i'cu's 	would 	also be dcci ded 	uccoudingly, 11 aay 	penalty 	is 	imp-used upon him 	as 	a rcsuhi of 	the 	discipl wary- 
Pt'occcdings or if he is Ibund guilty in (lie criminal 

	

prosecution agaitisi 	hini, (lie findings of the sealed 	cover shall not be acted upn, as ot!iiied in 'para 	18.2 above, 
•.. .. fl:. 

22. 	VAi'1Dfj'y OF TU1PANjf' 	
1,• 

A panel, for Pioiuthion ,recommcndcd 	by the Committee 	and approved by the Slale Goverflnicn(s shall be valid 	till all the officers placed in!the panel have becm'i promoted. This will, 	of coursc, exclude officers who are away on deputuiioi 	but tile)' do m1opi to rejoin the cath'c in lime iighcr post 01' 	1'C On .1udy Ic 	ot 	It wummig 	I 

23, REVIEw COMM IITME MEETING 

 • 	23.1 ' 	'l'iic proceedings of any Coirnuittee may be reviewed only 
Comiimniitc.c had not taken all the thceriat faclsiuto 	consideration or 	if maci'ial ['acts 	were not 	brought to. their ]1o1iL 	or if 	there 	-were grave 	errors in 	[lie procedure followed by timeni, 	Special review 	ma 	also 	be done 'in 	cases where 	adverse remarks' in an officer's ACRs are expunged or modified, The 
Review Committee would comisidem' only those officers who were eligible us on the (lute 	01.' 	uilectimig of the 	Original  CoiiIimuiltce, 	They would also 	restrict [lieu' 
Sc1'u(iny of the ACRs for (lie 	period 	rlcvunt, to the 	first 	Coinmiiiltcc luiecting,If 

*rclCvallC smiy 	adverse 	remnuu'ks 	i'elaiing 	to 	(lie 	period were 	toned 	down' or cNjnuumgcd, 	time JJIOc,ij lied ACRs 3110111(1 be 	considered 	us 	if 	(lie original adverse 1'c),),)ark3 	did imol exist at all, 	I'Jcfore doing so, (lie 	appointing uutluoi'iiy \-vould :.:' 	,,:';:iijsc (lie relevant cases with 	a 	view to-decide 	whether 	or 	nol 	a review 	by 	(lie 	Committee is justified, 	keqping in mind the nature of [he adverse 
i'ciiiai'ks toned 	down or expunged. While considering a deferred case or review 
ot 	(Lie 	ease 	of a 	superseded 	offlöei', 	if (lie 	Coiiiiii[tee 	finds 	th(; 	officet' fit for 
l)L'uuuiolioui/cou 	humiatiomi, 	ii 	would 	place 	lmnu 	at 	(lie 	appm'oJn'iu(e 	place 	iii 	(lie tel evui ml 	ia neF a ('1cm' laId mug 	i uito 	uccoum 	(lie 	toned-down 	rem muarks or expunged 
rca mmks, us [Imc 	cm;e may be. 

23.2 	If tIme officers phuced junior to time above-said officcr have been 
Pi'OmllO (ed, time I alter si mould be J)I'om 11010(1 un immediately and if U mci -c is, no vauuicy, 
[lie jumlior-mimost jicu.;dmi offlciutiimg iii [lie 	- higher gi'ade should be revci'ed ( 	' I 
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aceoiod 	bini. On pL'oiuolLOU), his  P"Y ShOUld be flcd at the stage i WOU 

iave reached had he been promoted 
1oni the date the of1icr iniIiiCdiLY beto'i (" 

hun was so p1oinoicd, but 	
? \ I 

the cas' of co11fiL'I1u11iO1, if the ofcci' 'cOiiCet'iiCd 'is 1CcOi 	L)dCd. fOf ; 

conlji'mt101 di the basis of a review, he houtd be 
conflun 	fL'm the due date. 

24. AVA1LA1L1'IY ()Ii VA'CANCUS 

 

Whenever 	'OiU9t1O11S IiUC 'V etincY bascd, white compUti 	
the' 

a\'U1abIP VaCaLICLCS for tilling u thC SUIi b 	pi'On'iOtL1 	offlcei's placed in 'the " 
 in 

puicI CaUC should be tkcn to ensure that the total 	x-cadi'e posts ci-cted'' 

• vCi/'jQItS 8rcicles for die pw -pO. 0  do not exceed in sum die c1'missib1c qzw( '  of' 

DcjuiO1iO' JcscivCS indica d in thciespective 
Cadre Schedules. Provisions of 

ulc 9(7, of i/ic iFS PayflUlCSi 
1968 would also require to be followed 

while 

• making 1)i'OmOliOnS hi the liihest 	
grade of the Service.  

25; 5j)SEsS10N.q OIIICERS  

If ai oflicer, has not been included iii the pallet for 
1)UOlflOtl0Il to . 

any of th grades, the detailed tCaSOnS for '  'his supeL'SCS510 11  n1Y be recorded 

in writing. Such' officers would 
be chi&ble for recoJlsidCi'atb010 afler cai'Llilg 

two more repOr, excCpt lu the case of promotion in 
tli grode of Principal 

• 	Chief Conscr'(Tt0l' ef Fo"es( 	in which' case on offier. 
would be eligible foi"' 	• 

,.cco,is:dci'cition 'aJicr eori)iflg oi,l)' one ,,,Ore  
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